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Central Administrative Tribunal
Madras Bench

0A/310/00453/2021
Dated the 16™ day of April Two Thousand Twenty One

PRESENT
Hon'ble Mr.S.N.Terdal, Member(J)
&
Hon'ble Mr.C.V.Sankar, Member(A)

Kumari Banumathi,

D/o S.Rajagopal (late),

No.533, Annai Moogambigai Nagar,

Kilkuppam Village, Chitteri,

Arakkonam Taluk,

Vellore 631004. ..Applicant
By Advocate M/S.Ratio Legis

Vs.

1. Union of India, rep. by
The General Manager,
Southern Railway,
Park Town, Chennai 600003.
2. The Deputy Chief Engineer,
Engineering Workshop,
Southern Railway,
Arakkonam. ..Respondents
By Advocate Mr.P.Srinivasan
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ORAL ORDER
[Pronounced by Hon'ble Mr.S.N.Terdal, Member(J)]

The relief prayed for in this OA is as follows:-

“to call for the records related to the service particulars of late
S.Rajagopal, the representation dated 08.10.2019 and letter
No.P.EWS/721/RTIA/OL/51/APIO/MAS dated 27.12.2019 by the 2™
respondent and further to direct the respondents to extend family
pension w.e.f. 02.08.2014 with all the attendant benefits with 12%
interest and to make further order/orders as this Tribunal may deem fit
and proper and thus render justice.”

2. Heard Mr.Vijayakumar for the applicant and Mr.P.Srinivasan for the respondents
on advance notice. Perused the OA and all the documents.

3. At the time of hearing, counsel for the applicant submits that there is a
representation dated 08.10.2019 of the applicant which has not been considered by the
respondents and hence, this OA may be disposed of with a direction to the respondents
to consider his representation in a time bound manner.

4.  Hence, this OA is disposed of, without going into the merits of the case, with a
direction of the respondents to consider the pending representation of the applicant dated
08.10.2019 and pass a reasoned and speaking order, as per law, within two months from
the date of receipt of a copy of this order.

5. OA is disposed of at the admission stage. No costs.

(C.V.Sankar) (S.N.Terdal)
Member(A) Member(J)

16.04.2021
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